CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH '

OA No..177 of 2000

Wednesday, this the 8th day of March, 2000
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HON'BLE MR. A.M. SIVADAS, JUDICIAL MEMBER
1. A. Balakrlshnan,
. S/o Aroo,
residing at Door No.76,.
Kizhakkepura Manakampadu,
Parali,
Palakkad.

2. M. Selvaraj,
- S/o P. Marlmuthu,
Door No.16/32, _ , :
Nadupalayam, Punnam (Post) . .Applicants

By Advocaté Mr. P. Ramakrishnan
Versus
Union of India represented by

General Manager,
Southern Railway, Chennal

L

2. The Senlor Divisional Personnel Officer;
' Southern Rallway, Palakkad

3. The Permanent Way Inspector
: Southern Railway,

‘Mangalore. E ' ..Requﬁdents

s

By'Advocate Mr. James Kurian
The application having been heard on 8th March 2000,
the Tribunal on the same day delivered the'
following: : :
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HON' BLE MR. A.M. SIVADAS JUDICIAL MEMBER

Applicants seek to direct the‘ 2nd,respoﬁdent to
re-engagé them in terms gf.the’scheme for re—engaéement and
‘Lregﬁlarisationv of .retrenched casual labourers'énd also to
dispose of Al .and A2 .representationév éﬁbmitteq~ by the

"applicants.
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2. " When the OA was taken up, it was submitted on behalf f
of the learned counsel for applicants that it is suffice to

direct the 2nd respondent to consider and pass appropriate

orders on Al and A2 representations within a time frame.

Learned counsel appearing for the respondents»submitted that

there is no objection in adopting such a course.

- 3. Accordingly, the 2nd réspondent' is directed to

consider and pass  appropriate orders on Al and A2
representations within three months from the date of receipt

of a copy of this order.

4. - . The original application is disposed of as above.

No costs.

Wednesday, this the 8th day of March, 2000

~ - A.M. SIVADAS
JUDICIAL MEMBER
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 LiSt of Annexures referred to in this Order:

1. Annexure Al - 'True copy of the representation

submitted by the 1st applicant before the 2nd
respondent dated 28-1-1999. _

2. Annexure A2 -~ True copy of the representation
' submitted by the 2nd applicant before the 2nd
respondent dated 20-3-1999. -



